CENTRAL ELECTRICITY REGULATORY COMMISSION
NEW DELHI

Petition No. 254/MP/2017
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Record of Proceedings

During the hearing, learned counsel for the Petitioner, BRPL, prayed for
grant of time to file its rejoinder in the matter and prayed for adjournment in the
hearing of the matter.

2. The learned counsel for the respondent, APCPL submitted that it has filed
reply in the matter and same may be taken on record.

3. After hearing the learned counsels for the Petitioner and the Respondents,
the Commission accepted the prayer and adjourned the hearing. The Commission
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further directed the Petitioner to file its rejoinder, on affidavit, with advance copy
to respondents, on or before 24.5.2018. The Commission also directed that
pleadings in the matter shall be completed by the parties, prior to the next date of
hearing and no extension of time shall be granted for any reason whatsoever.

4, The matter shall be listed for hearing on 24.7.2018.
By order of the Commission

-Sd/-
(B. Sreekumar)
Deputy Chief (Law)
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